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of Ministers responsible tb the legislature. 
Theft may be sortie limitations and reserva­
tions in view of DeHri, being the Capital of 
the Utoion, but wfll Government see the 
neeeMty of a unified authority to the form 
of an elected legislature ?

SHRI K. C. PANT : I t  is true there 
are many authorities in Delhi and 1 accept 
there is need to constantly review their fane* 
tioning, so that there is no overlapping and 
there is a rationalised structure. But in the 
very nature of things, a certain amount of 
muitipliciy of authority is unavoidable. 
For instance, there is the New Delhi Muni­
cipal Committee. There is the Cantonment 
Board which looks after the cantonment 
area. There is the Central Government 
which must have a say in the administration 
of Delhi. In addition to it, there is the 
Metropolitan Council and the Delhi Muni­
cipal Corporation. Even the Administra­
tive Reforms Commission which went into 
this matter has accepted the need for all 
these bodies but only suggested that the 
Corporation and the Metropolitan Council 
be merged. There is no escape from a 
number of bonies, because their functions 
are different. The Central Government 
functions at one level. The Metropolitan 
Council functions at a different level. There 
are bodies which hove civic functions. I 
do not think a single legislature is the ans­
wer to the problem. The answer is to 
examine and see how best the present struc­
ture can function, so that there is minimum 
of overlapping.

SHRI Y. ESWARA REDDY : Is there 
any proposal of merging the Corporation 
with the Metropolitan Council and if so, 
what are the broad features of the proposal ?

SHRI K. C. PANT: As I said, the 
ARC made that recommendation, but we 
have not accepted it. Both the Metropoli­
tan Council and the Corporation are in 
existence. Election have been held and 
they are functioning.
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Revision of roles for recruitment of Backward 
classes

*468. SHRI B. K. DASCHOWDHURY: 
Will the PRIME MINISTER be pleased 
to state :

(a) whether Government have revised 
some rules in the matter of recruitment of 
backward classes in the country; and

(h) if so, the amendments made as a 
result of such revision ?

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS AND 
IN THE DEPARTMENT OF PERSON­
NEL (SHRI RAM NIWaS MIHDHA) :
(a) and (b). A statement is laid on the 
Table of the House.

Statement

Reservations and concessions have been 
provided for Scheduled Castes and Scheduled 
Tribes in the services under the Government 
of India. The Government of India have 
not recognised any classes other than the 
Scheduled Castes and Scheduled Tribes as 
backward classes for purpose for reservation 
in services under them. The need for con­
tinued efforts in securing adequate represen­
tation of Scheduled Castes and Scheduled 
Tribes in Services' is always kept in view by 
Government and various orders have been 
iiSded Irithat direction from time to time.
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A gist of some of the important orders 
issued by Government from 1968 onwards 
in the matter of recruitment of Scheduled 
Castes and Scheduled Tribes candidates in 
services is given below

(1) The percentages of reservation have 
been increased with effect from 
26th March, 1970 from 12% to 
15% for Scheduled Castes and 
from 5% to 7% for Scheduled 
Tribes.

(2) The period of carrying forward of 
reservations has been increased 
from 2 to 3 years vide instructions 
issued on 25th March, 1970. At 
the end of this period, vacancies 
reserved for Scheduled Castes could 
be utilised for Scheduled Tribes 
and vice versa thus reducing the 
chances of lapsing of a reserved 
vacancy.

(3) The procedure for advertising the 
vacancies reserved for Scheduled 
Castes/Scheduled Tribes has been 
revised with effect from 31st July, 
1970. The reserved vacancies in 
the posts filled by selection would 
now be advertised calling for appli­
cations of Scheduled Castes/Schedul­
ed Tribes candidates, as the case 
may be, against such vacancies in 
the first instance. Should this 
advertisement prove infructuous. a 
second advertisement would be 
issued calling for applications of 
Scheduled Castes/Scdeduled Tribes 
candidates as well as general candi­
dates. The general candidates, 
however, would be considered only 
if Scheduled Castes/Scheduled Tribes 
candidates are considered unsuitable 
for appointment against such 
vacancies.

(4) Instructions have been issued on 
31st July, 1970 that Scheduled 
Castes/Scheduled Tribes candidates 
should be called for interview 
on a separate day or a separate 
sitting of the Selection Committee.

(5) The creterion for relaxation in 
standards of suitability in favour 
of Scheduled Castes and Scheduled 
Tribes has been redefined in the 
instructions issued on 25th July,

1970. Under these instructions for 
appointment against reserved vacan­
cies, candidates of these commu­
nities could be selected even if they 
do not fulfil the general standards 
of suitability as along as they are 
not found unfit for appointment to 
such posts.

(6) Instructions have been issued on 
24th September, 1968 that where 
requisite number of Scheduled 
Castes/Scheduled Tribes candidates 
fulfilling even the relaxed standards 
are not available to fill the vacan­
cies reserved for them in non­
technical and quasi-technical Class 
III & IV services/posts filled by 
direct recruitment otherwise than 
by written examination, the best 
among the available Scheduled 
Castes/Scheduled Tribes candidates 
who fulfil the minimum educational 
qualifications prescribed for such a 
service/post would be selected to 
the extent of the vacancies reserved 
for such categories. In order to 
bring such candidates upto the 
minimum standard necessary, for 
the maintenance of efficiency of 
administration, they would be 
given in-service training.

SHRI B. K. DASCHOWDHURY : 
The revised reservation rules for scheduled 
castes and scheduled tribes apply only to 
future vacancies and not to the existing posts 
in any department, a resulting in huge back­
logs in the quota reserved for scheduled 
castes and scheduled tribes I want to know 
whether Government will consider making 
a definite provision for applying these rules 
and Instruction and orders in all their 
totality to the department as a whole and 
not piecemeal ? Secondly, some of the pub­
lic sector undertakings have not accepted the 
Government’s instructions and orJers in 
regard to reservation in services for promo­
tion. For example, Air India and Indian 
Airlines have not accepted them, 1 want 
to know how the Government will ensure 
that all the public sector undertakings 
and departments fall in line with the 
Government’s instructions and orders in this 
regard ?

SHRI RAM NIWAS M1RDHA : The 
reservations are only for new reciuitments
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to the vacancies. Therefore, if we tee from 
tbe point of view of the total ttrength of a 
particular Department or Ministry tbe per* 
sons belonging to tbe Scheduled Castes and 
Trtbet do not come up to the standards of 
reservation which we have for fresh recruit­
ment. But the suggestions of the hon. 
Member is not acceptable because it would 
involve a lot of other difficulties. For 
example, the Supreme Court has in a ruling 
said that we cannot have more than 50 per 
cent of reservations in a particular selection. 
In addition to reservation for Scheduled 
Castes and Scheduled Tribes, we have reser­
vations for Emergency Commissiened Officers 
and other categories of persons. So, even 
if we try to increase the number of fresh 
entrants in those categories it will not solve 
the problem in the way the hon. Member 
wants. But the total number and percen­
tage in the various categories of government 
employees of Scheduled Castes and Schedu­
led Tribes is constantly increasing. In many 
categories, even in the highest categories, 
which means IAS and allied examinations, 
the full quota and sometimes even more 
than the full quota of reserved candidates 
are being selected. With respect to the 
total number of employees, the number of 
Scheduled Castes and Scheduled Tribes 
employees is higher and their percentage is 
gradually increasing. We have examined 
the suggestion made by the hon. Member 
a number of times. Because of legal and 
other difficulties it cannot be accepted.

As regards reservation in the public sec­
tor undertakings, it is really a serious 
matter and the Government is very serious 
that all public sector undertakings should 
adopt the same reservation rule as the Gove­
rnment. We have taken it up with them a 
number of times and we are constantly re­
minding them that this policy of reservation 
should be accepted by them in the same 
manner as it has been accepted by the 
Government. Unfortunately, the response 
from certain undertakings is not very favou­
rable. They mention various difficulties of 
their own. Some of them say that this 
cannot be accepted because of their consti­
tution, their objectives, memorandum of 
association and things like that. Now we 
are aaking them to revise them where nece­
ssary. So* in all these ways the problem 
of reservation is being gradually solved.

SHRI B. K. DASCHOWDHURY : I
My with a vary heavy heart that I  am not

in a position to accept the contention of 
of the hon. Minister in his reply to the first 
of my question. The Supreme Court judge­
ment does not stand In the way. Then he 
mentioned that the carry forward of backlog 
has been increased from two years to three 
years recently. Is it not possible to carry 
forward for a longer number of years so 
that within the framework of the Supreme 
Court judgement more and more persons 
belonging to the Scheduled Castes and 
Tribes can be employed ? Further, various 
Ministries and departments do not keep 
track of the various instructions issued by 
the Ministry on this subject. Would it not 
be possible on the part of the government 
to publish a brochure containing all these 
reservation orders so that the department of 
government and tbe public sector under­
takings may have all these instructions 
readily available for their guidance ?

SHRI RAM N1WAS MIRDHA : Well, 
the carry forward has been increased from 
two to three years. Not only that, at the 
end of three years the reservations available 
for Scheduled Castes can be transferred to 
Scheduled Tribes and vice versa. We are 
watching how this system is working. If it 
needs some improvement, or increase in the 
period, it would be considered at a later 
stage. But, for the present, we think this 
is working quite satisfactorily and this in­
crease should be tried for some time and 
not altered.

As regards the brochure containing all 
the orders regarding reservations for Sche­
duled Castes and Tribes, we already have 
a compilation and tbe public sector enter­
prises are perfectly aware of them. If the 
hon. Member feels that they do not know 
them, I will certainly do what he has suggested.

SHRI K. S. CHAVDA : Keeping in
view article 335 of the Constitution, namely 
that the claims of the Scheduled Castes and 
Scheduled Tribes shall be taken into consi­
deration in making appointments to services 
and posts in connection with the State or 
the Union, and also keeping in view the 
fact that there is a decline in tbe progress 
made in this connection, may 1 know whe­
ther Government is going fix a time- 
bound programme for filling up the neserved 
quota for Scheduled Castes and Scheduled 
Tribes in the services and posts under the 
State?
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SHRI RAM NIWAS MIRDHA : I t is 
not correct to'say that then has been a 
decline so far as reaerva/tions ssre concerned.

SHRI K. S. CHAVDA: Statu* *uo 
position.

SHRI RAM NIWAS MIRDHA : It is  
set jMtaw position, bat the position 
has teen constantly improving. There is 
so  question of aay time-bound programme. 
As it is, even with respect to IAS and simi­
lar services, since 1964 all Deserved vacancies 
are fully being takes up by candidates of 
the requisite standard, So, I do not think 
aay time-bound programme is necessary. 
We are making much mare progress than the 
minimum required.

SHRI K. S. CHAVDA : What is the 
percentage ? Only 2 per cent out of 12| 
per cent.

SHRI T. BALAKRISHNIAH : May I 
know whether Government is aware of 
the statement made by the hon. Minister of 
Finance in the Rsjya Sabha that in Grade I 
services of the Central Government the 
percentage of Scheduled Castes and Schedu­
led Tribes is less than *5 per cent and in 
Grade II services it is less than 1 per cent; 
if so, what are the steps that Government 
is proposing to take to fill the reserved vacan­
cies for Scheduled Castes and Scheduled 
Tribes?

SHRI RAM NIWAS MIRDHA : I
have answerd that already. The hon. Mem­
ber, who asked this question, had raised 
this point. Reservations are being made for 
the present recruitment. The reservations 
came in very late and there bad been such 
a large number of persons who were emp­
loyed hi the past so many years, If we take 
the total number of Government employees 
and count their number also and say that 
as on this date only so much percentage of 
reserved vacancies are there, that will be 
giving an incorrect picture of the whole 
situation. As I have said, we are bound 
to have certain reservations for the present 
recruitment and the intake of Scheduled 
Cutes people in some of those categories is 
more than the legal minimum.
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MR, SPEAKER : That is a suggestion 
tor «#**>.

VAT O wjcers’ Entitlement to Service 
Calls

H it. SHRI 8. N. MISRA : WW the 
Minister of COMMUNICATIONS l»e ptaa- 
«Mt to refer to the reply given to Starred 
QftMtton Nt>. 121 regarding Telephones in 
fafpictkm qutttert oT tosts and Telegraphs 
ikfearttaent on th t tend March, W12 «nd 
t t t te :

fa) Whrthwtbe boHdaytog Officers a n  
llw  wttttod to the u k  of P&T Inspection

Quarters on the same terms as for Touring 
Officers and also given free telephone faci­
lity;

(b) if so, whether he would lay on the 
Table a copy of Government orders on the 
subject;

(c) whether the P&T Officers are en­
titled to put in Service Calls, which get 
priority over public calls; and

(d) if so, the considerations which have 
weighed with Government in not taking 
necessary measures to prevent the misues 
of telephones at the Inspection Quarters ?

THE MINISTER OF COMMUNICA­
TIONS (SHRI H. N. BAHUGUNA) : (a) 
and (b). Holidaying Gazetted Departmental 
Offioers are entitled to occupy Inspection 
Quarters in a restricted manner as per ext­
ract of the Rules laid on the Table of tbe 
Lok Sabha as in the statement attached. 
Free telephone facility is not permissible to 
these holidaying Officers.

(c) P&T Officers are entitled to put 
in service calls for official purpose but these 
do not get any priority over the public 
calls.

(d) Does not arise.

Statement

3A. Gazetted Officers of the Posts and 
Telegraphs Department who are on leave or 
wHb have retired from service, may occupy 
inspection quarters or inspection rooms other 
than those attached to the Tetacommunica*

tions buildings, so toa« as these are not required 
for Departmental offioers on to]* fa 
official capacity. Inspection quarters and 
rooms so occupied will have to fee vacated 
at 24 htours notice ff required by a Depart- 
mental officer on duty. Rent will charged 
from officers on leave oa the ttafe efjo  
per cent, of tbe pay 4mm by them before 
preceding on leave, wMto ftmn ft* rad 
offteein, this will be done on the basis of the 
pay last drawn, regardless of whether the 
accommodation provided k; less or mace 
than U» accomodation to which <hqr«ie 
etttifted byTeanwhxitf thet*jr 
if calculated.




